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"THE CANTONMENT LAW (EX ENSION AND
’ AMENDMENT ACT, 1950.

- No. LIII oF 1950

¥An Act to extend the Cantonments (House Accommodation) Act,

1923, and the Cantonments Act, 1924, to Part B States, to

prov1de for elections to Cantonment Boards on the basis of
adnlt suffrage and to provide for a temporary extension of the

term of office of elected members of Cantonment Boards.

_[1_8th August, 1950]

p B it ena,wed by Parliament as follows : —

l 1. Short title.—This Act may be called the Cantonment Laws (Extensmn
flmd Amendment) Act, 1950,

i 2. Amendment of section 1, Act VI of 1923.—In sub- section (2) of section
‘ 1 of the Cantonments (House Accommoda,tlon) Act, 1928, the wordg and letter
“‘except Part B States” shall be omltted

8. Amendment of section 2, Act VI of 1923 —To section 2 of the Canton-

ments (Houge Accommoda,tlon) Act, 1928, the following: sub-section -shall be
added, namely:—

~ (8 In the apphcatlou of this Act to sny Part B State, any reference
to an enactment not in foree. in that State shall be oonshrued 88 & reference
to the _corresponding law in force in that State.”

: 4. Amendment of section 1, Act TI of 1924.—In sub-section (2) of section
1 of the Cantonments Act, 1924 (bereinafter referred to as the said Act), the
‘words and letber *‘except Part B States’’ shall be omitted.

5. Ingertion of new section 24 in Act IL of 1924.—After seeti'On.2 of . the
said Act, the following section shall be inserted, namely:—

“92A. Rule of construction. —In the apphcatlon of this Act to any Parb
‘B State, any reference to an enactment not in force in that Stabe shall be
construed as & reference to the corresponding law in foree in that State.’ »

8. Amendment of section 27, Act IT of 1924,—In section 27 of the said Act,—

(i) for sub-section (I), the following sub-section shall be substituted,
namely:——" :

‘(1) Every person who, on such date 8s may be fixed hy the

- Centra] Government in this behalf by notification in the Official Gazette
(hereinafter in this section referred to ag ‘the quallfylng date’), is not .
less than twenby-one years of age and who hag resided in the canton-
ment for a period of not less than six months immediately preced- -

ing the qualifying date shall, if not otherwme dlsquahﬁed be entltled
to be enrolled ag an elector.
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Ea:planatzon ~Whén any pla.ce is declared a cantonment fo

first time, or when any local area ds first included in a cantonm
~ regidence in the placé ‘or area comptising’the cantonment on the &
said date shall be deemed to. be residence in the cantonment for
purposes of this sub- sec,tlon

(#) in sub-section (2),—.

-(a) for the words
- shall be substituted ;

© (b) clause (i) shall be omltted

K2 Amendment of section 29, Act IT of 1924. ——Clause (&) of secblon 2
" tho said Act shall be omitted. ,

‘8. -‘Amendment of secﬁon 31, Act II of 1924 — Clause © of sec’olon 51 -of 4|
sa.id Act shall be omitted.

9. Extension of term of office of elected members of Cantonment, :Boards.
‘Notwithstanding ‘anything contained in section 15 of the said Act, the elect
members of every Cantonment Board holding office immediately before th
commencement of this Act shall continue to -hold. officé until the date of 't
notification of the election of their successors under sub-sedtion (7) of sectlon
of the said Act,

16. Repeal and savings.—(I1) The- Cantonmenfy Laws (Extensnon and Amen
ment) Ordinance, 1950 (XVIII of 1950) is hereby’ repealed

@ If immediately before the 19th day of June; 1950, there was in force
any of the Part B States any law correspondmg to the Cantonments
‘Accommodation) Act, 1928 (V1 of 1928); or the Cantonmients Act 1924 (I
1924), such correspondmg law is hersby’ repealed '

a.foresa.ld date the words ‘‘quslifying dal

(3) Notwithstanding such repeal, anything done or any achion taken in t
exercise ' of any power conférred by or under such’ corresponding’ law shall
deeriied ‘to have beéen done or taken in the exercise of the powers conferred
" or under the Cantonments (House Accommodation) Act, 1923, or the Canto
mentg Act, 1924, as the case may.be, as if those Acts .were_ in .force in thi
Sba.fe on the da,y on Whlch such, thmg was. done or actmn was taken,




